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O R D E R 

 

09.07.2019      Senior Advocate - Shri Balbir Singh with Advocate - Shri Kunal 

Sabharwal appears for Respondents in both the Appeals. Counsel for 

Respondents submits that the Impugned Orders obtained on 16th May, 2019 are 

passed on wrong representation and material facts had not been brought to the 

notice of this Tribunal. He states that it is necessary to urgently hear the matter 

with regard to Interim Orders.  

 

 List these Appeals for Admission hearing (after Notice) and the question 

regarding Interim Orders can also be heard on the same date.  

 

 List both these Appeals on 15th July, 2019.  

 
      [Justice A.I.S. Cheema] 
      Member (Judicial) 

 
 

[Kanthi Narahari] 
Member (Technical) 

rs/gc 


